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Hon'b1: ir.Justjce !K.' . 2uttas:arny, . 	Vice--Chairman 

Hon 'ble Fir. 	L.H.-. .eco . 	Flember 	() 

S.D.Kulkarni, 
Fiajor, Haven Head 
Post Offjc@, Fiaveri. 

2.C.K:hbur LS.C., 
Uajor, Eyed açi 
Office, Eyadagi. 

J.T.Kulkcrni, L.S.G., 
iajor, Fanebonnur ost 

Office, Janebennur. 

\pplicant in 
U. No 1233/1986 

Applicant in 
A. 1234/1986 

Applic.nt in 
.No.j235/j3( 

4, K.N.Ealambid, P.O., 
.'iajor, Havari Head 7ost 
Office, Haven. . . Upplicant in 

A.No. 1236/1 - 3(. 
(Ey Sri  :i.1  ghavendra Uao, dvocate) 

V. 

The Union of India 
rapreaantad by Secretary—
cu—Uirac:;or Ceheral of 
Telegraphic Communic -Uion, 
fanliament oad,Nev D-1hi-1. 

.ost Fiaster 2enara]. in 
j:arnat a l(  at Banc; alore, 
F anciaLr a. 
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. 	 1•• 	 Fe1oted i-i- veri. esponcJent 
(y '3ri Vasudeva 	o, Standin' Couhe1) 
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- 	 fhese a 14 ct 4 ons coming on hearinq this day, 

Vice-Chairman made the fo11o'zincj: 

Oases cajjcc. '.pplicans by 2rj 	Jeqhavendra 

Rao. Jesrondents 1 and 2 by Sri i. Vasudeva tao. 

in the:'e transferred applic tins received 

from the High Court of Iernataka under 5ection 29 

of the dministrative Tribunals ict of 1985. 'the 

the applucents who are workinc, as Postal 

issist,ants have souj-it for a direction to respondents 

1 and 2 to fix their pay in accordance with P. :I,C. 

ircular No.;P/32_.1/III dated 27-2-1979. 

Sri Vasudeve ia,o, submits that all the 

reliefs sought by th applicants had been cr:nted 

by the competent authority in the 'ear 1:84 itself 

and throfore, these applic tions no longer survive 

for consideration. Sri Achar does not dia'oute that 

'the auth')rity had passed orders granting the reliefe. 

sought by the applicants. Put, he submits that the 

authority had ill eoally denied the monetary benefits 

flowjns from he orders to the aa,:ljcants and this 

Tribunal shoulc',therefore, issue necensary direc- 

tions in that behalf to respondents 1 and 2. 	In 

answer to the same, Sri Vasudeva Rao submits that 

the payment of arrears due to 'the acants is 

beinc separately exemnad end a deci ion in that 

taken and cornaunict,'d to the aeeli- behalf will L 

cents 



applicants with expedition. de do hope and trust 

that the authorities will examine the claIm of the 

applicants for monetary benefits with expedition 

and exten. all such benefits to which they are 

entitled 	in law, without co:npelling them to arproach 

this Tribunal once again. Eut, before that)  we do 

not consider it proper to examine and issue the 

direction sought by th applicants. Pith these 

observations, we dispose of these appiica;ions as 

having become unnecessary, but without examining and 

deciding on th clelu of the applic. nts for monetary 

benefits. Eut, in the circumstances of the cases, 

we dirct the parties to bear their,6n costs. 

(1K. s. PUTT, s.iiy) 
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(L.H. A. REGO) 
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